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To,
All NPS Swavalamban Subscribers and associated Stake holders
Subject — Premature exit of NPS Lite Swavalamban Subscribers.

Please refer PFRDA Exit and Withdrawal Regulations 6" Amendment, 2019. The
copy enclosed for ready reference.

2. As per the 6™ Amendment of Exit Regulations, the Swavalamban Subscribers
whose accumulated pension wealth do not exceed one lakh rupees and if they
are not eligible to migrate to Atal Pension Yojana (APY), can opt to prematurely
exit with lump sum payment.

3. Those eligible Subscribers as mentioned above are not required to continue in
the Swavalmban scheme for minimum period of twenty-five years irrespective of
the receipt of Govt of India (Gol) co-contribution under Swavalamban by them.
However, if Gol’s co-contribution was availed by those eligible Subscribers and
the same shall be deducted along with the returns generated from the corpus at
the time of their exit.

4, The accumulated corpus of those Swavalamban Subscribers as
mentioned in point no (2) is to be calculated after deducting Government's
co-contribution, if any, and the returns thereon.

5. For example, a Swavalamban Subscriber who is aged 43 Years ( who could
not be migrated to APY) has a corpus of Rs 1,04,000 in his Swavalamban PRAN
and out of which, Gol’s co-contribution and returns constitute Rs 4500. The
Subscriber shall be eligible for premature exit since the accumulated corpus in
the PRAN would be Rs 99500( Rs 104000-Rs 4500=Rs 99500).

6. Those Swavalamban Subscribers who fulfill the above criteria, and if
they wish to prematurely exit, can submit their withdrawal claims to the
associated POPs/Aggregators. Central Record Keeping Agency (CRA) is advised
to communicate to the eligible Swavalamban Subscribers and POP/Aggregators
about the clarification thus provided above.

This circular is issued under section 14 of PFRDA Act 2013 and is available at
PFRDA's website (www.pfrda.org.in) under the Regulatory framework in
"Circular" section.

Yours sincerely

]

"

K. Mohan Gandhi
General Manager
k.mohangandhi@pfrda.org.in
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gt
T2 faeett, 20 frawaw, 2019

Yo [t RffTms sk e nigwor (Tfia da9 vt % siafa R sk Targn) (@1 9aes)
faffaw, 2019

. fruwemEiu/12 [ereeiua/139/8 e fafer fAafFamws siw fEsrra wtersreor srfafaam, 2013
(2013 T 23) F¥ G 52 FT ITUTT (2) F @ (F), (F) TAT () F AT I ITHT ITETT (1) T TaF
ARFAT T TN F2d gu, o [ AfFams s T nigew vag srr g [ [T «iw
e arfareor (ardtr Sera sworelt % siata e e wearge) fAaffEw, 2015 # deres #wd gu A
&rff=w amTar g, Ama: -
1. = et &1 A dom [fY R s R artesTor (g Sore gorreft % sfaera A 8w

TATEI) (BT "errerd) fafazw, 2019 7 |

2. =g fFe emedir oo # 3en weRTem Y Aty & v g |

3. o fafer R s A sriesreor (rdier Som yorrett & siaeta (e i yeargen) fBfRam,
2015 -

() Fafee 5 % su-faffae (@) % g & die sraem & Rergem staeefog B s -

g T8 T STgt §=d 99 o1 U 1 €90 § ATEF qgl g J7 IR0 g7 [AAies it S aredr
T HIAT & Sqid g, TEIOT G € I ATTAe0IHd (U &7 UF SATararsi &1, Segiq s=@Eaad 98-
SeraTH Al foraT € A7 e Taraciad F dgd TR 9e-39ETH T A1 T ISTAT § AT oA fohel Aee
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T AT § TA:TFET & (o0 IR g, GTHRIC F  Tg-3A9aTH &l 39 U A= Rewd & Ferdl &
TETA, AT § “IATH 25 FUT T TaTer T ST TgA it saeTahar & oA, aras 7 faar s |

TS H[- T ATHETATAT ATAT ATHSTATSA FT T TLHRTE 61 TRy o vore Jrorar, forad eret
T ATSAT AT AT &, H TTIEHIT 6T AT & o6 T T\ &1 =7 @=F|T % Tqrsred
e 92T /T ST |

i e, sreae
[fr-111/4/3m4. /219/19]

IECTC

1. = fafam, Som fAfer AR qor e st (T S soreft 3 siavta e e Jeamrgeor)
FfF=w, 2015, 9 F 99T H 11 95 2015 ®, §.UwE/12 [Astiua/139/8 F ATeAd |
THRTIOTT ohr T o7 |

2. dem fAfy fFamrs qonr GEm widsor (Tdi dem yomett F siasa e e yearge)
(2w "errere) fafamm, 2017, 9a F o § 10 o9q 2017 &1, &, fFuwnEin/12 / s /
139/8 & ATLTW & THTTIT foh T 707 o |

3. Yem fAfyr fafams aur Gew wftswwor (wde e womelt % siava [em @i Jeargem)
(ga=T "erree) fafeae, 2017, A & TS99 | 6 FEaY 2017 &, §. TUweiu/12 /Asiua/139/8
F ATEAY & THTOT Foh T a1 oy |

4, v Aty RS qur Bem afdser (@rdia dam yormet F stasa e de searge)
(frer gonreq) fafam, 2018, 9ag & ToaT ¥ 02 weadr 2018 @I, |, NUwASI/12 /
AMTSTUer/139/8 = AT & WahTiorg o 1y o |

5. Yew fAfyr RfFams qur FEm wigsor (TP 9am wurelt ® osidsa FerE S gearga)
(=TT =erree) fafe=w, 2018, wea % T & 18 #E 2018 i, 7, HUEAEu/12 /snestiu«/139/8
HTETH T THTIOT o7 7 7 |

6. Yew fAfyr RfFams qur fFEm wigswr (TP d9am Yot ® sidasa FerE @ Jearga)
(=rat wenee) AR, 2018, A F oI H 19 W& 2019 &, H. NUEwSIEIT/12 /
AMTSTA/139/8 F ATea® | TH1T 36y 70 o |

PENSION FUND REGULATORY AND DEVELOPMENT AUTHORITY

NOTIFICATION
New Delhi, the 20th September, 2019

PENSION FUND REGULATORY AND DEVELOPMENT AUTHORITY (EXITS AND WITHDRAWALS UNDER
THE NATIONAL PENSION SYSTEM) (SIXTH AMENDMENT) REGULATIONS, 2019

No. PFRDA/12/RGL/139/8.— In exercise of the powers conferred by sub-section (1) of Section 52 read with
sub-clause(g), (h), and (i) of sub-section 2 of Section 52 of the Pension Fund Regulatory and Development Authority
Act, 2013 (Act No.23 of 2013), the Pension Fund Regulatory and Development Authority hereby makes the following
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regulations to amend the Pension Fund Regulatory and Development Authority (Exits and Withdrawals under the
National Pension System) Regulations, 2015 namely, -

1. These regulations may be called the Pension Fund Regulatory and Development Authority (Exits and
Withdrawals under the National Pension System) (Sixth Amendment) Regulations, 2019.

2. These shall come into force on the date of their publication in the official gazette.

3. In the Pension Fund Regulatory and Development Authority (Exits and Withdrawals under the
National Pension System) Regulations, 2015:-

(). Second and Third proviso to Sub regulation (b) of Regulation 5 shall be substituted as below-

Provided further that, where the accumulated pension wealth does not exceed one lakh rupees or a limit to be
specified by the Authority, the whole pension wealth shall be paid without annuitisation to the subscribers who
have not availed any Swavalamban co-contribution, and also to the subscribers who though have availed
Swavalamban co-contribution but are not eligible for auto migration to Atal Pension Yojana, after deducting the
Government's co-contribution with returns thereon without requiring them to continue in the scheme for minimum
period of twenty-five years.

Explanation— The migration of a Swavalamban subscriber to any other pension scheme of Government of India,
including Atal Pension Yojana, as approved by the Authority, shall not be deemed as an exit and
withdrawal for the purposes of these regulations.

RAVI MITAL, Chairperson
[ADVT-II1/4/Exty./219/19]

Footnote:

1. The Principal Regulations ,The Pension Fund Regulatory and Development Authority (Exits and Withdrawals
Under the National Pension System) Regulations, 2015 were published in the Gazette of India on 11th May,
2015 vide No. PFRDA/12/ RGL/139/8.

2. The Pension Fund Regulatory and Development Authority (Exits and Withdrawals Under the National Pension
System) (First Amendment) Regulations, 2017 were published in the Gazette of India on 10" August 2017 vide
No. PFRDA/12/RGL/139/8

3. The Pension Fund Regulatory and Development Authority (Exits and Withdrawals Under the National Pension
System) (Second Amendment) Regulations, 2017 were published in the Gazette of India on 06™ October 2017
vide No. PFRDA/12/RGL/139/8

4. The Pension Fund Regulatory and Development Authority (Exits and Withdrawals Under the National Pension
System) (Third Amendment) Regulations, 2018 were published in the Gazette of India on 02nd February 2018
vide No. PFRDA/12/RGL/139/8.

5. The Pension Fund Regulatory and Development Authority (Exits and Withdrawals Under the National Pension
System) (Fourth Amendment) Regulations, 2018 were published in the Gazette of India on 18" May 2018 vide
No. PFRDA/12/RGL/139/8.

6. The Pension Fund Regulatory and Development Authority (Exits and Withdrawals Under the National Pension
System) (Fifth Amendment) Regulations, 2019 were published in the Gazette of India on 19™ Feb 2019 vide
No. PFRDA/12/RGL/139/8.
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